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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD
(Special Original Jurisdiction)

WEDNESDAY, THE ELEVENTH DAY OF FEBRUARY
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE SRI JUSTICE P.SAM KOSHY
AND

THE HONOURABLE SRI JUSTICE NARSING RAO NANDIKONDA

WRIT PETITION NO: 4205 OF 2026

Between:

M/s. Arka Business Solutions, rep. by its Partner, Mr. K. Akhil Priyatam, 2nd Floor,
Unit No.203, SBRS C.V.Towers, Hitech City Road, Madhapur, Hyderabad-500 081.

..... PETITIONER
AND

1. Union of India, Rep. by its Secretary, Ministry of Finance, Jeevan Deep
Building, 3rd Floor, Sansad Marg, New Delhi-110 001.

2. Joint Commissioner of Customs (Imports), GST Bhavan, Basheerbagh,
Hyderabad-500 004.

3. Deputy Commissioner of Customs, ICD, Thimmapur-509 325, Telangana.

4. Superintendent of Customs (ICD-Thimmapur), Hyderabad Customs
Commissionerate, Hyderabad.

..... RESPONDENTS

Petition Under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a Writ of Mandamus or any other appropriate writ or order or
direction setting aside the Seizure Memo dated 5.2.2026 issued by the 4th .
Respondent as being without jurisdiction and contrary to the Foreign Trade Policy,
2023 and consequently direct the 4th Respondent to forthwith release the
Petitioner's imported consignment of Multi-Function Devices of 118 units under Bill
of Entry dated 23.1.2026, bearing No.7074823.



1.A.NO:1 OF 2026

Petition Under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the 4th Respondent to forthwith release the goods i.e., 118 units of Multi-Function
Devices that have been seized under the Seizure Memo dated 5.2.2026, pending
disposal of the Writ Petition, as otherwise the Petitioner will be put to severe loss

and hardship.

Counsel for the Petitioner : SRI TARUN CHADHA, ADVOCATE FOR SRI
KARTHIK RAMANA PUTTAMREDDY

Counsel for the Respondent No.1 : SRI P.SHASHI KIRAN, STANDING
- COUNSEL FOR CENTRAL GOVERNMENT

Counsel for the Respondent Nos.2 to 4 : SRI DUNDU SASHANK, JUNIOR
STANDING COUNSEL REPRESENTING M/s DOMINIC FERNANDES, SC FOR
CBIC

The Court made the following ORDER



IN THE HIGH COURT FOR THE STATE OF TELANGANA
ATHYDERABAD

THE HONOURABLE SRI JUSTICE P.SAM KOSHY
AND
THE HONOURABLE SRI JUSTICE NARSING RAO
NANDIKONDA

W.P.No0.4205 OF 2026

11.02.2026
Between:

M/s Arka Business Solutions,
Rep. by its Partner
Mr. K.Akhil Priyatam

...Petitioner
AND
Union of India, Rep. by its Secretary,
Department of Revenue, Ministry of Finance,
Government of India, New Delhi
and 3 others
...Respondents

ORDER: (per Hon'ble Sri Justice P.Sam Koshy)

Heard Mr. Tarun Chadha, learned counsel representing
Mr. Karthik Ramana Puttamreddy, learned counsel for the
petitioner, Mr. P.Shashi Kiran, learned Standing Counsel for the
Central Government appearing for respondent No.1 and Mr. Dundu

Sashank, learned Junior Standing Counsel representing




Mr.Dominic Fernandes, learned Senior Standing Counsel for the

CBIC appearing for respondent Nos.2 to 4 Perused the record.

2. The instant writ petition has been filed assailing the seizure
memo dated 05.02.2026, issued by the 4t respondent, with the
further request to forthwith release the imported consignment of the
multifanctional devices (118 units) under Bill of Entry No.7074823

dated 23.01.2026.

3. Similar writ petitions of identical nature have already been
considered by this Bench wherein by way of a conditional interim
order this Bench had permitted the release of seized goods subject

to the setitioner/importer fulfilling certain conditions.

4. One such writ petition is W.P.No.12489 of 2025: where the
goods imported were seized by the Customs authorities and by
virtue of the interim order of this High Court, the Customs
authorities were ordered to release on the following conditions. For
convenience, we reproduce paragraph Nos.26 & 27 of the order

passed in the aforesaid writ petition hereinunder:

26. Thus, for all the aforesaid reasons, it is ordered that let the
respondent authorities pass an order on the appiication filed by



